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NEW DELHI, THIS 27TH DAY OF JANUARY 1997.

1 . ROHTAS SINGH

S/o Sh. Sumer Singh
Aged about 29 years
r/o Uill. & PO Girauiar
Tehsil Beham

SORENOER KUBAR

S/o Sh. Oh a ram Vir Singh
aged about 25 years
r/oUill. i PO Bhagwatipur

ASHOK KUBAR

S/o Sh. Raj Singh
Aged about 26 years

r/6 Vill. & PO Girauiar

District Rohtak

HARYAN A

J AI KUBAR"

S/o Bhauiani Singh
aged about^25 years
r/o House No.590/24
DLF Colony, ROHTAK

RAJESH BALIK"

s/o Sh. Kbran Singh Balik
aged about 24 years

r/o House No.1525/31
KamlaNagar

Rohtak

SUBHASH KUBAR BHALLA

s/o Sh. D.P. Bhalla.

aged about 27 years

r/o'Hous.e No. 66 0/23

OLF Colony, ROHTAK APPLICANTS

OA NO.179/97

1 . NIRANJAN SINGH, S/o Sh. Hori Lai Singh
aged about 26 years

r/o B.B. B7, Shakarpur

OELHI-92.



2.

■2-', ^

HftNS RftJ SINGH NAIN
S/o Sh. Chand Singh Nain
age^ about 28 yeats
r / o C / b Sh . Hans Singh a in
V i11age & P 0 1 a t k h o re
DELHI-39.

N AURANG SINGH
S/o Sh . Par tap-.Singh .
aged about 29 years
t/o Vill. & PO Plahra Muna)
Distt. , Sonepat-131001
HARYANA.

... APPLICANTS

By Aduocate Shri B.B. Rauall

VERSUS

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
Through its Director General
Krishi Bhauian

NEW OELHI-1.

2 The ,Chairman „ j
Agricultural Scientists Recruitment Board
Krishi Anusandhan Bhauian

«rDEUHI-12 \:V : ■ -BESPDNOENTS

(By Aduocate - None 1

ORDER (ORAL)

SBT. LAKSHRI SMAniNATHRN, BERBER^

Heard the learned counsel. The main grieuance

of the applicants in these cases is that although they
haue been informed by the respondents that they haue been
selected as Section Officers and Assistants consequent

_ the results published on 7.1 0.1996, they haue not
^^^t ^ee^: :al^ jbin 4these pbsts^ aVthoug,h all oTiher
fbrmalities like medical examinationf police uetification,

etc.. haue been completed. It has also been alleged that

some ;bt?Ver similarly situated candidates who had appeared

in tVie same combined competitiue examination for the posts



\

V of Sootlon \0fficor,: ; J"'"
''ithelt ' dotUs -on: ihe (.aslo ' of the ;fesvlto publlohod . on 9-15th
_ Noesthet. 1996. The ieomed counsel olso eubmlts that although
*' tha opplicants had appeoacl«J the raspondents for Iheit leppol-

ntment orders, the sa.a ha»e not ban issued so far. , ;

2 a
Hauing. considered the pleadings in this case and.

the. proulalons of Section 20(1) of the ndmlnlstratleo
Tribunals Act 1905. »e are of the uleu that the applicants
ought to. In the first Instanca. make, a detailed repr.aen-

tatlon to the respondents. . Shrl Raual. learned counaal.
subnilta that he may be alloued to send , copies of the O.A.s
to the respondents as their representations .

3. In v/ieu.: of the above. these 0. A. s are disposed

of at tbe admission stage with a direction that the applicants

„,ay submit cdpies , of these O. A.s as their , representations

to the respondents, who shall pass a detailed and speaking
order uiithin one month of the receipt of the same._ If the

applicants are aggrieved by the" order, they may take further

action in accordance uiith law.

Registry to return the copies of^ the 0 .A. s meant

for respondents to the learned counsel. DASTI service, as

prayed f or. is ' allouied. O.A.s disposed of as above. No

costs. • \
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'LAKSHPII SMAfUHRTHirfiT'^
nEMBER
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